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INTRODUcnON 

I. the Chairman of Standinl Committee on Petroleum and Chemical,. 
(199)-94) havinl been authorised to submit the Report on their behalf. 
prescnt this First Report on the DcmandCi for Grants (1993-94) of the 
Mini.~try of Petroleum and Natural Gas. 

2. The Introduction of Departmentally related Standing Committe!!!' 
System is a major step towards exercising closcr parliamentary control on 
the functionin, of the Executive: in a Parliamentary form of Government. 
As a matter of fact. it can be described as a breakthrough in the closer 
interaction N:tween the Le,islature and the Executive. Hon'ble Speaker. 
Shri Shivraj V. Patil. has opened a new chapter in making the int~titution 
of Parliament more purposcful and participative in dcmocratisation of the 
functionin, of the State in its practical form. 

J. The Ministry of Petroleum and Natural Gall ill entrusted with the 
responsibilit~· of exploration and production of lIil and natuml ga5. its 
refinin,. distribution and marketins. import and export. liS well as. 
\,'Onscrvation of petroleum products al~' filII within the purview of the 
Minilitry. 

4. Demands for Grants pertaining to the Ministry of Petroleum and 
Natural Gas for the current year i.t. IIJY:l--94 which were luid on the 
Table of the lIou~ on 31 March. 1911:\ ha\'c tlC!!n examined by the 
Committee. 

S. The Committee: .crutinillCd the relevant documents and had discus-
sions with the: reprClentative. (If the Mini5try of Petroleum and Natural 
Gas at their littinp held on :3 and 27 April. 1993. 

h. The Committee COMidercd and adopted the Report at their littin, 
held on Wednesday. 28 April. 1993. 

7. The Committcc while examinin, the Demand. for Grant. of the 
Min~ry of Petroleum and Natural Gas mainly confined themllClve. to the 
followin, documcnu:-

(1) DcmandJ for Grant. of Ministry of Petroleum and Natural Ga. of 
1993-94. 

(2) Annual Report of 1992-93. 
(~) Performance BudFt of the Minisrry for 1993-94. 
(4) Ei&htb Five Year Plan retalin, to rhe Ministry. 
(5) Annual PIu rciatin, 10 lhe Ministry. 

(v) 



(vi) 

•. nc ICfUtiny of tlac Demands for Grants has been conducted on the 
bail of tbe foUowia, information:-

(1) PoIicy/prolrammCIIlICtivitics brouatn out by the Ministry of Pet-
roleum and Natur" Gu in tbe Annual Report. 

(2) Pu1 commitment' carried over in the current year i.r. 199J..--94. 
(3) Anficipaaed liabiUta for lhe current year. 
(4) Incrca.c OYer previous year', eIIimatCi and the actuals of 

1991-92. 
9. The Comminee have noted that the bulk of the resourccs allocated to 

the Petroleum Sector arc utilised by the various PSUs functionin, under 
llac ... of the Minillry but thil portion iI not reflected in the Demands 
of the Miniltry which arc coafincd to the Klual workiaC of the Ministry 
iUclf. Due to t'OlIIfrainb of lime the Comminee: have for the PUrpo5C of 
1M present Report confined itself to an cumination of the Demand.. of 
the Ministry illelf only. 

10. The Commillcc wish to uprcss their thank!! to the Officc~ of the 
Minwry of Petroleum and Natural Gas for furnishing written information 
on qucricl railc:d by them and sharin, wnh the Committee their views 
concorniq the marten which came up for dilcu5.""n durin, evidence. 

11. The Commillce hive acncrally cndoncd the allocation lOught for in 
die Budaot Eatimatc& 1993-94. 

NEW DaLe II; 
~I ~!! 199!_~ __ _ 
V"iJ .. U.II, 191.~ (S. .. ) 

SRIBAllAV PANIGRAHI. 
Chu,rmtm, 

SllIIIding C'tHnm,"rr on 
Pnrrllrum lind Cltmtica/.l. 



A. INTRODUCTORY 

The Ministry of Petroleum and Natural Gas is 'entrusted with the 
responsibility of exploration and production of oil and natural gas. its 
refining. distribution and marketing. import and export and conservation 
of petroleum products in the country. 

2. The functions of the Ministry of Petroleum and Natural Gas arc 
performed through the Public Undertakings/other organisations which arc 
under the administrative control of the Ministry. There arc 14 Public 
Seclor Undertakings and three subsidiaries as enumerated bclow:-

NQm~ of psu 

I. Oil and Natural Gas Commis-
sion. 

2. Oil India ltd. 
J. Indian Oil Corporation ltd. 

4. Oharat Petroleum Corporation. 
ltd. 

5. Hindustan Petroleum Corpora-
tion Ltd. 

6. Cochin Refineries ltd. 
7. Madrac; Refineries Ltd. 
8. IBP Co. ltd. 

9. Engineers India ltd. 

10. lubrizol India ltd. 

11. Bongaigaon Refinery and Petro-
chemicals ltd. 

12. Oiccco Lawrie Ltd. 

13. Gas Authority of India Ltd. 

14. Balmer Lawrie Co. ltd. (Sub-
sidiary of 1Sp) 

Ar~Q of Operation 

Exploration and production of 
od and g8S. 

-do-
Refining (i.e. production of 
petroleum products like petrol. 
diesel and LPG) and marketing. 

-do-

-do-

Refining. 
-do-

Marketing and production of 
LPG valvcs. 
Consultancy Serviccs for various 
types of projects. 
Production of Automotive and 
Industrial lubricants. 
Refining and production of 
petro-chemicals. 

Production of 5witchgears. 

Proce!l5ing. transportation. mar-
keting of gas through pipe-
lines. etc. 
Manufacturing. trading and ser-
vices. 
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----------------------_ .. _. '-'---'-
SI. 
Net 

hen.. nf f.xrendilure Plan! 
Non· 
Plan 

C"I'ITI4L SECTION 
Govl.·~ SU'-TII"ion 10 Plan 
FuII~ (·.~"i"le Dc-
helllUre 1_ by lOP 
Co. Lad. 

1 RelendlRl nl WOI'ld 
Bank Loan_ 10:-
(I) ONGC Plan 

(II) OIL Plan 

ACluul BE RE A~"W11 BE 
IWI·V2 1W2·V~ 11192·'1:1 IW:!·'I.1 IW~·94 

125.011 2tl(1,(11 2tl(UII :!hll.1I11 1711.IMI 

SS.I.' 4(, .•• , 4(1.IMI oI4I.1NI 7(1.1111 

----------
1*'011 :1410.111 326.3V 326.~Y 2M.3Y -------.-.---------- ------------._- --_. ----

T.llal 2111 II 3~2.111 3211.(13 31'1.(.' :!itII.W --_. __ ._--.--
It may he ~'Cn from above thai the demands for grants (If the Minilltry 

du nut reflect the activities of petroleum sector. On examinalion of 
Demand .. ((Ir Grants the Commillce have observed certain disl:erning facts 
which arc dealt with in Ihe succeeding paragraphs. 

~. Lcs.'Ii budgetary provi~ion has been made for Ihe Minislry for 1993·94 
3. .. compared to 1992-93. This ill reportedly due In decline in rcJending of 
world bank loans to public sector undertakings under the Minislry. The 
rcpr~ntative of the Ministry during the evidence IItated thut they were 
5imply routing the world bank loan to various Public Sector Undertaking.'Ii 
lind ,herc is a proposal thaI in fUlure Ihe public seclor underlukingll would 
gel Ihe loan direct from the inlcrnational agencies. 

ft. Under Revenue Section in the Actuals fnr IIJ'JI·l)2 a sum of 
R'Ii. 3.89.96 thousands has been shown for special equipment '(lr Bombay 
off-shore Project. In the footnote of Demand .. for Grants il ill mentioned 
Ihal the amounl has been lOpent by Ihe Minililry of Defence in "pile of non· 
availability of any provision in Ihe budgct in lhe Minislry of PClJolcum and 
Natural Gas. 

7. When the Commiuce enquired about Ihis expendilure. Ihe Ministry 
Slatcd in their wriuen reply Ihat this expenditure wa.'1 on aeeounl of 
acquisition of special equipment for the security of Bombay Off shore 
Instalations. 1ltc arranJC1l1Cni wu thai while the Ministry of Defence 
would make tbe procuremenl. funds would be provided by the Ministry of 
PeuuIcuIII tl Natural Gas from its budget. An amount of RI. 114.92 crores 
laid 8ftad)' bcca paid to lbe Ministry of Defence for Ihis programme and 
die quest.. of payment of balance amount was to be settled with Ihe 
Miairilrics of Fanaacc 8Dd Defeacc . 



• " CJ( mm tbe clem cis for gran for carlier years the Committee 
It VC ~ d lb I tbit. elpcndiJurc u being hown under the head Actuals 
fI r the J i tw y n but it is not being bown in Budet or revised 

Uti' 8, be rted out by 

uhs-equ nl yea . • 

",u«ol PI/III Ou"II)' 
10 bk be h . tb pJ n OU" )' of the Ministry for the years 

14)9}·92. \9«.12·93 nd 1993·94. 
(RI. 'ft ·crot ... ) 

Y t 

~ " Jll' 
Jb.\.4. 5.1 )2(,.39 
1iI1S(,.$1 2M 39 
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71h Five Year Plaa Ac:tWlI oUllay !IIh Five Y tar Plan 
( 19I1~""') (Rs. in crores) (111'.12·117) 

Arrroved Approved 
( R.. in c:rnre5) 

1. ~rioa It: 
Produc:tioa 1002.67 14403.l1li 20.0011 

2. Refminc It: marketinc 11,175.00 161).111 4.(l1li1 
). Petro-c:henllc:ak 24).10 2511'12 2.-'27 
•• Ea". Unils .9.60 SlI.lO 125 

Tocal 12920.)7 IfIl26.W 26.552 .•• ' 

14. As reaards the sourccs for meetina the 8th Five year outlay. the 
Ministry has intimated that it is expected that this outlay will be financed 
through internal resourccs of the PSUs to the extent of about Rs. 19.750 
crores and buct,etary support of about Rs. 730 crores which also includes 
Rs. 680 crorcs as project-tied loans from World Bank. coming III ONGC 
and OIL. The gap is to be financed out of the extra-budgetary resources 
like bonds/debentures. commercial borrowings/suppliers credil. etc. to be 
mobilised by the PSUs themselves. 

15. During the course of examination of the Ministry the Committee 
pointed out that during the 7th Five Year Plan the aClual expenditure 
exceeded by Rs. 4000 erores and enquired whether tbis huge extra 
expenditure was commen!lurate with the achievements made. The Ministry 
of Petroleum &: Natural Ga.~ stated in a written note that during Seventh 
Plan actual expenditure exceeded the approved outlay hy about Rs. 4(1(1() 
crorC!l mainly on account of higher outlays by ONGe and GAIL on their 
vilrious projccts and programmes including the lalter's HBJ Pipeline 
Project. Considering the fact that the oil production increased from about 
3U million tonne5 at the commencement of the Plan In about J4 million 
tonnes in the terminal year ;.~. 1989-90. the achievemenl was adequate. 

16. The Commillee also wanted to know whether any priurities has heen 
fixed for the 8th Five Year Plan. In reply the Ministry stated that the 
priorities for the Eighth Plan include implementation of major !!Chemes like 
Lli. Lltl. Neclam. Panna and Mukta to eompenfiate for the dedine in 
production from Bombay offshore. Intenfiive expluration activity had been 
taken up to build up comfortable reserves. 

To lupplcmc:nt these efforts foreip investment have been invited 
IIuouJb coatinuous biddin, s)'ltem and some agreements &aave already 
been sipcd. A prosrammc of demand management. fuel conservation and 
iIdcr-fucl subllituaion wu also under implementation. 

17. For the Slh Fi~ Year Plan. the Plannin, Commiuion hill! allO 
identified. the followia. areas of major ~:-

(i) The need 10 rcstric:t oil imports to a rcuonable level. 



I. 1n any 

nf lb exploration and 
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(ii) Natural decline: of .he Bombay Hiah field, and rcc:tifieatury 
measures in the field undertaken by ONGC to ",-sture the reservoir 
voidagc balance, 

(iii) RC5Crvoin constraints in 50me fields of the Western Off!;hurc and 
on5horc regions, 

(iv) Slippages in projects to develop new oilfields for additiunul develup-
ment of exi5ting field. .. , 

(v) Less gain trom new and workover we 115. 
(vi) InadcquacylInterruption in tanker availability fur uplifting. crude 

trom l.'iOlated fields. 
(vii) COOkin!! of now lines and civil disturhanC'c!\ in Ahmedahad. 

(viii) Powcr 5hutdowns, line leakages etc. 

2J. Explaining the rcll!i<lftS furthcr, the Secretary statl'" durill~ his 
evidence that required funds were not available tn complete the e"ploru· 
li"n programmes and emphasi!l had been \Ift c"Inaction tlf nil frum the 
available re5CfVe5. 

2.1. On being enquired about the !lte~ taken III rlli!le the rrmJuetiun 
level to meet the ,rowing need of petroleum products in the l'uunlry, Ihe 
MiniMry of Pelroleum and Nalural Ga. .. Slated Ihut a number of oil/JUS 
field development projects; were being imrlemented to cnhunee rruduetioll 
of crude oil and natural 8M. Government had al~l uffered cl'rl .. in oil/gill' 
fields fur development by privllie companies. Similurl~ Ihe (luvcrnmcnl 
h:,d al!i(l i. .. fiued lelten of intenl fur !liCltin!! up (If J j(linl vcnlure rdineril's 
in Ihe Ea. .. lem. Central and Western India. 

25. The Secretary also infurmed the Commitlee during evidence .ha. 
experl Commitlec Report appointed to go into the decline ill Bumba)' 
Hip production had been taken up for implementation unll ne,,' yeur 
unwanh-. the crude oil production was expected to increase. 

16. TIle C __ It_ repeC 10 ... dud ......... the C' ...... U p""",dlon 
., lot ........................ C'I'8de 00 produd .... _lined 10 ...... 1 
%7 .............. "l-t3. TIw MIa.1ft" laror'lDed tbe Commlltft .... 1 1M 
~ ............. 01 C'f1Mk ....... hft'a due 10 I«hnkal .....".m. al 
__ , .... Wdi. Ia ........... problnlu in A ...... ' ..... r ....... n. 
* .... ,~ Secretary aIIo .,.... Won lIw C.-millft thai 
",..... ,... weft ... ...... to raJ. lbc prod.... level. The 
c-.IUw ,.. .... ... the M........, lab. l .... y IkpI IOIIW of the 
cI.'rala" nIIIII .. .-.._ ud .... ., the CDMInIat Hke pnwer-
....... _ ... I.t ." oI....ur etc. c.W .... e btea MerC'OIIIe by beller 
caw· ,M .... file NMC'" .......... _ .......... Ia hiPer prodaC'-..... 
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17. Report f1I the Tecbolal Committee wblcb weat into tbe problem at 
Bombay JII&b Wells II reported to be under implementation and the 
produdloa II likely to 10 up from the next year onwards. The Committee, 
tberefon, dnIre tbal ulmolt efforts should be made to in~rease the ~rude 
011 produdJon. 
(iii) Imporl 0/ Crudt Oil lind Pttroltum Products 

28. As Bgainst the current level of crude oil production of about 27 
million tonnes the demand of pelroleum products is about 60 million 
tonnes. According to the Ministry the demand of petroleum products is 
expected 10 grow from a level of 57 million tonnes in 1991-92 (the 
projected consumption during 1992-93 is estimated al 61.5 million tonnes) 
to about 79 million tonnes per annum during 1996-97 and to about 102 
million tonnes by 2001-02. 

29. The Eighth Five Year Plan has al50 brought out that the estimated 
demand of petroleum products will be about 81.19 million tonnes in 
1996-97 and the level of crude oil production from different basins may at 
best reach 47.08 million tonnes by that year. leaving a gap of about 34 
million tonnes. 

30. In this connection. the observation of the Planning Commission 
made in the 8th Five Year Plan is quite pertinent:-

.. It is not going to be easy to find !iufficient foreign exchange 
resources to sustain such a sizeable increa!IC in the quantum of oil 
imports. Moreover. any further increase in the quantum of oil 
imports will correspondingly increase the vulnerability of the 
economy to the uncertainties in the external oil markets." 

31. To meet the lap between demand and supply of crude oil and 
petroleum products in the country. the huge quantity of these items has to 
be imported at considerable cosls. During 7th Five Year Phm the import 
bill on thi., account was over Rs. 22.000 erores. The following table shows 
import5 of oir and other pertroleum products in Ihe country during the last 
S ycan:-

Import of Crude Oil Import of Petroleum Products 
-------_._--------------

Year Oty. in MT Value in Rs. Oty. in MT Value in ··Rs. 
crorcs crorcs 

~-'--------

19l}9.90 19.49 4089 6.56 22S5 
1990-91 20.70 6118 8.66 4660 
1991-92 23.99 7820 9.45 52.18 
1992-93 --29.247 17000·approx. 11.281 • 
1993-94 28.9 22000- 15.309 • 

(&&imatcd) 

. .o\.f ... " for CftIdt oil A petnIIe_ productI. 
P,. '. ''MlINII. 
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32. In the eontext of the reeoverable oil reserves and their exploitation 
the Committee were informed by the Ministry that as on 1.1.1992 balance 
reserves were estimated to be 370 million tonnes in the onshore region and 
484 million tonnes in the offshore region. The eurrent crude oil production 
was in the region of 27 million tonnes and the same ·was projected to go 
upto 44 million tonnes approximately by the end of Eighth Plan period. 

33. The Committee enquired whether any targets had becn fixed for 
achieving the sclf sufficiency in oil and other petroleum products. The 
Ministry of Petroleum and Natural Gas replied in a note that no targets 
were set for achieving self-sufficiency in respect of crude oil/petroleum 
products. In the foreseeable future. based on the presently established 
reserves of crude oil in the country. self-sufficiency was not possible. 

34. To effect economy in import bill the Committec wcrc informed by 
the Ministry in a note that several oil conservation schcmes were being 
undertakcn to reducc the consumption of petroleum products and as a 
rcsult saving worth Rs. 332 crores could be made during the year )992-93. 

35. The Committee find that as against the current production level of 
crude oil of about 27 million tonnes, the total annual demand of petroleum 
products is ahout 60 million tonnes. By the end of 8th Plan (i.e. 1996-971 
the demand is explocted to increase upto a level of 79 million tonnes. 
However, the indigenous production is explocted to reach upto 44 million 
tonnes only leaving a gap of ahout 35 million tonnes for import. The 
Committee are concerned to note the increasing import hill year after year. 
The import hill on account of crude oil and petroleum products in the 
country during the year 1992-93 was ahout Rs. 17,000 crores and is 
expectl-d to increase to ahout Rs. 21,000 crores in the year 1993-94. 

36. To reduce the consumption of oil and petroleum products the 
Commilll'C were informed hy the Ministry that several oil conservation 
schemes were being undertaken in the petroleum sector. Due to these efforts 
the Ministry is reported to have saved to the extent of Rs. 332 crOrl'S in 
1992-93. The Committee strongly feel that the Ministry should strive for at 
least a ten percent reduction in the huge import hill without hampering the 
developmental projects in any way. This could he possihle by devising 
various schemes for reducing 00 consumption and energy conservation. 
Net.-dless to emphasise that adequate steps would he taken to educate the 
puhlic at large. 

37. The Committee note tbat the Ministry does not visualise that the 
country can become self-reliant in the matter of petroleum pnHlucts in a 
fore5ftab1e future. In Committee's view the Government should make a 
proper assasment of the sources of energy available in the country and 
their optimal utilisation. The Committee, therefore, recommend that the 
Government should prepare a long term energy policy for the country 
which may intt!r-oliu Include taping of aU availabie sources of energy like, 
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petroleum, gas, coal, thermal, solar and hydro-elcctric powers and their 
optimal usc. This will not only reduce the import bill of the country, but 
will take the country to self-reliance in the matter of oil and petroleum 
products. . , 

New Delhi; 
April 28, /993 

Vllualcb 8, /9J5 (Salca) 

SRIBALLAN PANIGRAHI 
Chairman, 

Sianding Commillee on 
P~/ro/~um and Chemicals 



Statement of ConclusionsIRecommendations of the Standing Committee In 
Petroleum and Chemicals contained In the Report 

S.No. Reference of 
Para No. is thc 
Report 

2 

1 9 

2 12 

3 18-20 

Conclusions/ 
Recommendations 

3 

The Committee are of the view that the 
matter may be sorted out by the Ministries of 
Petroleum, Finance and Defence and a proper 
budgetary provision be made in the demands 
for grants in the subsequent years. 
As elsewhere mentioned in the Report the 
Committee find that the expenditure of Rs. 
2000 crores incurred on exploration and 
production does not reflect any improvement in 
production of crude oil. The Committee would 
therefore. like the ministry to ensure that the 
money is spent in productive purposes. 
Closely connected issue with the funds available 
to the Ministry from the Annual Plan and 
Demand for Grants is the massive investments 
made in Petroleum sector during the 6th. 7th 
and 8th Five Year Plans. The Committee note 
that the total expenditure incurred in the sector 
during 6th Five Year Plan was Rs. 8539 crores. 
As against the Plan allo.::ation of Rs. 12920 
crores made in 7th Five Year Plan. the actual 
expenditure incurred during the plan was Rs. 
16326 crores. As regards the excess expenditure 
over Rs. 4000 crores during the 7th Five Year 
Plan, the Ministry has intimated that this helped 
the crude oil production to reach uplO level of 
about 34 million tonnes in 1989-90. However. 
inspite of massive investment made in the 
petroleum sector tbe production of crude oil has 
touched a new bottom line al aboul 27 million 
tonnes during 1992-93. 
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The Committee find that out of the allocation 
of RI. 1975 crores during 7th Five Year Plan for 
Refining and marketing sector. a sum of RI. 
1613 erores was spent. Thus there remained a 
sum of Rs. 360 crores un-utilised. For the 8th 
Five Year Plan the allocation for the sector has 
been made to the tunc of Rs. 4000 crores. The 
Committee trust that during the 8th Five Year 
Plan adequate attention will be given towards 
refining and marketing sector to inerea~ the 
refining capacity by utilising the funds fully so 
that the allocated funds do not remain un-
utilised as was the case during 7th Five Year 
Plan. 

The Plan allocation for the 8th Five Year 
Plan for petroleum sector has been fixed at Rs. 
26552 crores. Out of this about Rs. 20.000 
erores has been earmarked for exploration and 
production. The Committee would like the 
Ministry to ensure that the amount is optimally 
utilised on priority projects relating to 
exploration and production so that desired level 
of crude oil production is achieved hy the end 
of 8th Five Year Plan. 

The Committee regret to note that as against 
the crude oil production of 34 million tonnes in 
1989-90. the crude oil production declined to 
about 2 million tonnes in 1992-93. The Minister 
informed the Committee that the decline in 
production of crude oil has been due to 
technical' problems at Bombay High Well. law 
and order problems in Assam. Power shut-
downs etc. The Petroleum Secretary alliO 
deposed before the Committee that required 
fund.1I were not available to raise the production 
level. 

The Comminee feel that had the Ministry 
taken timely steps some of the con. .. traints could 
be removed and some of the constraints like 
powcr-shor1agc. non-availability of tanker etc. 
could have been overcome by better 
coordination wi'" the concerned authorities so 
resulting in higher production. _ •... _. __ ... _ .. _---------------------



1 

5 

7 

2 

27 

35 
36 

37 

13 

3 

Report of the Technical Committce which 
went into the problems at Bombay High Wells 
is reported to be under implementation and the 
production is likely to go up from the next year 
onwards. The Committee. therefore. desire that 
utmost efforts should be made to increase the 
crude oil production. 

The Committee find that as against the 
current production level of crude oil of about 27 
million tonnes, the total annual demand of 
petroleum products is about 60 million tonnes. 
By the end of 8th Plan ('i.e. 199(,-97) the 
demand is expected to increase UplO u level of 
79 million tonl'cs. However. the inlicginous 
production is expccted to reach upto 44 million 
tonnes only leaving a gap of about 35 million 
tonncs for import. The Committec arc 
concerned to note the increasing import bill 
year after year. The import bill on lu.:count of 
crude oil and petroleum products in thc country 
during the yeur 1992-93 W.IS uhout Rs. 17.000 
crores and is expected to increasc to about Rs. 
21.000 crores in the ycur 11)1)3-94. 

To reduce the consumption of oil and 
pctroleum products the Committee were 
informed by the Ministry thut several oil 
conservation schemes were being undertaken in 
the petroleum sector. Due to these efforts the 
Ministry is reported 10 have s.lved to the extent 
of Rs. 332 crores in 1992-93. The Committec 
strongly feel that the Ministry should strive for 
at least a ten percent reduction in the huge 
import bill without hampering the 
developmental projects in any wuy. Thi~ could 
be possihle by devising various schemes for 
reducing oil consumption and energy 
conservation. Needless to emphasise that 
adequate steps would he taken to educate the 
public at large. 

The Committee note that the Ministry docs 
not visualise that the country can becomc self-
reliant in the matter of petroleum products in a 
foreseeable future. In Committec's view the 
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Government 5hould make a proper a~essmenl 
of the sources of energy available in the country 
and their oplimal utilisation. The Committee. 
therefore. recommend that the Government 
500uld prepare a long lerm energy policy fur 
the country which may i","-oliu include taping 
of all available 5(lurc:es of energy like. 
petroleum. 1115. coal. thermal. 5(llar and hydro-
electric POWCr5 and thcir optimal usc. This will 
not only reduce the import hill of the country. 
but will take the country to 5Clf-relianc:e in the 
mailer of oil and petroleum prouucb. 



MINUTES 
STANDING COMMITTEE ON PETROLEUM &. CHEMICALS 

(1993-94) 
First Silting 

16.4.1993 

The Committee sat from 1500 hrs. to 1700 Ins. 

PRESENT 

Shri Srihallav Panigrahi-Chairman 
MEMUERS 

Lok SoMa 
2. Dr. Ravi Mallu 
3. Shri Sant Ram Singla 
4. Shri c.P. Mudalagiriyappa 
5. Shri V.S. Vijayaraghavan 
6. Shri Arvind Tulshiram Kamble 
7. Shri Gopi Nath Gajapnthi 
8. Shri K. R,lmamurthee Tindivanam 
9. Shri Ratilal Kalidas Varma 

HI. Shri Hari Kishore Singh 
II. Shri Surya Narayan Singh 
12. Shri Pius Tirkey 
13. Dr. Jayanta Rongpi 

Rajy" Sub/,u 
14. Shri E. Balanandan 
15. Chowdhry Hari Singh 
16. Shri Mohinder Singh Lather 
17. Shri Jagdr..h Prasad Mathur 
18. Shri Mentay Padmanahham 
19. Sma. Satya Bahin 
20. Shri S.S. Surjewala 
21. Shri Dincshbhai Trivedi 

SECRETARIAT 

1. Sbri G.L. 8atra-AddiJional Secretary 
2. Shri R.K. Chat&crjcc-Deputy Secretary 
3. Shri Ram Auaar Ram-Under Secretary 
Al the outset lhe Chairman. felicitated the Members on their nomina-

tion 10 the CoMmittee MId welcomed them to first sitting of the Committee 
and briefly cxplaiacd the objective of the Committee and the ta"k ahead of 
it. The CommdlCe. thereafter. took up for conNderation and discuMion 
Demands for Grants for the year 1993-94 in rellpcct of Ministry of 
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Petroleum and Natural Gas. Since the Demands for Grants of the Ministry 
of Chemicals and Fertilisers are yet to be laid on the Table. the Committee 
decided to con5ider them at a future date if felt necessary. 

2. After some discuuion. it was decided that for the information of the 
Members of the Committee the Secretariat should prepare a background 
note on the policy of the Government with regard to production vis-a-vi.~ 
import of petroleum and IIUI in the country. highlighting the exploratory 
work' undertaken or propo5Cd to be undertaken to imporve the production 
of petroleum and gllS. The note should also givc the statistk-s regarding 
availability of oiVnatural gas in the country. quantum of oil and natural 
P' .oin. waste and similar other information. They also desired the 
Secretariat to prepare a brief note on Demands for Grant5 for the current 
year 1993-94 in compari5On with the la5t 2-3 years budgetary provisions. 
The Chairman 8150 requested the Members to 5Cnd their 5uggestiun5. if 
any. to the Luk Sabha Secretariat. in this regard. 

~. The Comnliltce decided to hold their next silting" on 21st. 22nd and 
23rd April. 1993. subject to availability of Commillec room to consider thc 
notes and al50 to take evidence of the repreliCntntive5 of thc Ministry of 
Petroleum and Natural Ga5 with a vicw to get clarification on Demand5 for 
Grant5. 

4. Thc Chairman thanked the Members (If the Cummittee for the keen 
interellt shown hy them in the deliberatiuns uf the Committee in the 
cxamination of Demands for Grants of the Ministry of Pctrolcum and 
Natural Gas. He exprcsliCd hili eonfidence that Mcmbers would continue to 
extend their whule-hearted support and cooperation to the Cummittee in 
due di~harge of it!' respunsihilities. 

Th\.' Commill\.'c then adjourned III meet again on 21 April. 199) at 15{)() hr~. 



MINUTES 
STANDING COMMITTEE ON PETROLEUM & CHEMICALS 

(1993-94) 
Second Sitting 

21.4.1993 
The Committee sat from 1500 hrs. to 1700 hrs. 

PRESENT 

Shri Sriballav Panigrahi-Chuirmun 
MEMUERS 

Lok Sub/Ill 

2. Dr. Ravi Mallu 
3. Shri R. Prabhu 
4. Shri C.P. Mudalagiriyappa 
5. Shri V.S. Vijayaraghavan 
6. Shri Arvind Tulshiram Kamble 
7. Shri M. Krishnaswamy 
8. Shri Gopi Nath Gajapathi 
9. Shri K. Ramamurthee Tindivanam 

10. Shri Janardan Prasad Misra 
11. Shri Kashiram Rana 
12. Shri Hari Kishore Singh 
13. Shri Devendra Prasad Yadav 
14. Shri Uddhab Barman 
15. Dr. Asim Bala 
16. Shri Muhiram Saikia 

Rajya Subhu 
17. Shri Balbir Singh 
18. Chowdhry Hari Singh 
19. Shri Jagdish Prasad Mathur 
20. Shri V. Narayanasamy 
21. Sml. Satya Bahin 
22. Shri Dincshbhai Trivedi 

SECRETAIUAT 

1. Shri G.L. Batra-Additional Secretary 
2. Shri R.K. Challerjee-Del'uty Secretary 
3. Shri Ram Autar Ram-Under Secretary 

The Committee considered the list of points for official evidence of the 
representatives of the Ministry of Petroleum and Natural Gas in regard to 
the Demand~ for Grants of that Ministry for the year 1993-94. The 
Committee approved the same and desired that additional information in 
respect of some more points (as in Annexure ·A·) may be called for. 
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2. The: Commillee decided thai Ihe written replies 10 Ihe lisl of poinls 
may be obtained Crom the Ministry of Pelroleum and Nalural Gas before 
takin, the official evidence on 23 April. 1993. 

The Commillee then adjourned at 1'(1) hrs. 10 meel again al 15HO hrs. 
on 23 April. 1993. 



ANNEXURE 'A' 

25. Royalties is paid to various States from where the oil is extracted. 
Please furnish a nole on the subjeet detailing illlrr a/ill the amount 
payable annually. the arrears. the revision of the rates etc, 

26. It is understood that foreign airlines are buying petrol in India in 
Indian currency. However. Air India is required to refuel its crafts 
by paying in foreign currency, What are the reasuns fur this'? 

27. Please furnish a note on the H8J gas pire line illler alia giving the 
capacity enhancement. demand and supply of gas to power and 
fertiliser plants in Gujarat. A note on gas leakage in Andhra 
Pradesh. 

2R. A hricf note on contract with Russian Government for supply of 
crude oil ill/('f alia giving salient features of the qU.llltUIl1 of l'rude oil 
under the deed. continuation of the deed etc. 

21). A hricf note on the demand and supply position of LPG in the 
country induding its import/cxport. 

~1. A hricf Ilote on exploration programmes for the Cauvery hasin. 
~ I. The Govcrnment is reported 10 have decided to wnvert Oil .lIId 

Natural G'IS Commission into a Limited Company. In this context 
do you justify the provision of funds for the ONGC in thc budget of 
the Ministry out of loans taken frum World B'lI1k. 



MINUTES 

STANDING COMMITTEE ON PETROLEUM & CHEMICALS 
(1993-94) 

Third Sitting 
23.4.1993 

The Committee sal from 1500 hrs. to 1700 hrs. 
PRESENT 

Shri Sriballav Panigrahi-Chairman 

MEMBERS 

Lolc Sabha 

2. Shri Burclu\ Jalav 
3. Dr. Ravi Mallu 
4. Shri Surindcr Singh Kairon 
S. Shri Sanl Ram Singla 
6. Shri R. Prabhu 
7. Shri C.P. Mudalagiriyappa 
8. Shri V.S. Vijayaraghavan 
9. Shri M. Krishnaswamy 

10. Shri Gopi Nath Gajapalhi 
II. Shri K. Ramamurthec Tindivanam 
12. Dr. Laxminarain Pandey 
13. Shri KlIshiram Rona 
14. Shri Ramnihorc Rai 
15. Shri Uddh"b Barman 
lf1. Dr. Asim Billa 
17. Shri Simon Marandi 
18. Shri Muhirllm Saikia 

19. Shri Lakkhiram Agarwal 
20. Shri Balbir Singh 
21. Chuwdhry Hari Singh 

Raj)'a Sabha 

n. Shri Jagdilih Prasad Mathur 
!.'. Shri S.S. Surjcwala 

SEC'RETARIAT 

1. Shri R.K. Chaucrjcc-Dt"p"I)' S«rrl"ry' 

AI Ihis liuin, the Committee were scb'!Chllcd 10 lakc oral cvidence of 
the ~prcscnta'ives of thc Minislry of Pctroleum and Nalural Gas on 
Demands for Grants of the Ministry for the year 1993-94. However. as 
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reporting assistance for verbatim recording of the proceedings could not be 
made available. the Chairman in consultation with other members of the 
Committee present in the. meeting decided to postpone the evidence to a 
future date. Members agreed that informal discussion with representatives 
of Ministry of Petroleum and Natural Gas might continue to obtain 
clarification on various points. Thereafter members discussed a number of 
points inter alio. role of Ministry of Petroleum and Natural Gas in thc 
monitoring of investment in Petroleum Sector. Pricing Policy of petroleum 
products. availability of gas for fertilisers. surveys undertaken for locating 
oil reserves in Cauvery basin. progres. .. made towards commencement of 
production in Karnal Oil Refinery and sought clarifications. 

The Committee also asked the representatives of the Ministry of 
Petroleum and Natural Gas to furnish notes on the following points to the 
Secretariat. 

(i) Surveys conducted. if any. or proposed to be conducted for location 
of oil rcsoruces in, Cauvery basin area; and 

(ii) The austerity measures that can be undertaken by the Ministry to 
reduce the huge import bill of Government. 

The Committee thereafter decided to meet again on 27 April. 1993 at 
0930 hrs. to take official evidence of the representatives of Ministry of 
Petroleum and Natural Gas on the subject under examination. 

The Committee then adjourned. 



MINUTES 
STANDING COMMITTEE ON PETROLEUM & CHEMICALS 

(1993-94) 

Fourth Slutnl 
27.4.1993 

The Committee sat from 930 hrs. to 1245 hrlO. 

PRESENT 
Shri Sriballav Panigrahi-Chtlirman 

MEMOERS 

Lllk Sabha 

2. Dr. Ravi Mallu 
3. Shri Sant Ram Singla 
4. Shri A.G.S. Rambabu 
5. Shri V.S. Vijayaraghovan 
6. Sml. Suryakanta Patil 
7. Shri Gopi Nath Gajapathi 
8. Dr. Laxminarain Pandey 
9. Shri Hari Kishore Singh 

10. Shri Devendra Pra.~d Yadav 
11. Shri Uddhab Barman 
12. Dr. Allim Bala 
D. Shri Piull Tirkey 
14. Shri Muhiram Saikia 

RtI;yt' Sabhtl 

15. Chowdhry Hari Singh 
1ft. Shri Mohinder Singh Lather 
17. Shri Jagdish Prasad Mathur 
18. Shri V. Narayansamy 
19. Smt. Satya Bahin 
20. Shri Villhvjit P. Singh 
21. Shri Dincshbhai Trivedi 

SECRETARIAT 

1. Shri R.K. Chattcrjcc-Dcop .. 'y S«rrlary' 
2. Shri Ram Autar Ram-U"du Srcrrlary' 

REPRL'iENTATWL" OF 111£ MINISTlty OF PETROLEl:N AND NAn;RAL G,,,~ 

1. Shri T. N. R. Rao---S«rr,ary 
2. Dr. A.N. Sakscaa-FilMllcial Advuu 
3. Shri Narcsh DayaI-Joinl s«mary (EqIo""imr) 
4. Shri Falguni Raj lCumar-Joint .S«mtuy (Railway) 
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5. Shri S.R. Shah-Joint Secretary (Admini.ftration) 
6. Shri Devi Dayal-Joint Secretary (Marketing) 
7. Shri Avinash Chandra-Advi.fer (Exploration) 
8. Shri M.B. Lal-Adviser (Refinery) 

The Committee took oral evidence of thc representatives of the Ministry 
of Petroleum and Natural Gas on the Demands for Grants of the Ministry 
of Petroleum and Natural Gas for the year 1993-94. Although examination 
of the Committee generally related to various provisions madc in thc 
Demands for Grants of the Ministry for the year 1993-94. the discussion 
extcnded to areas like exploration and production of crude oil/gas. suddcn 
decline in production. rising trend in import bill for import of crude oil and 
gas. etc. 

Members also expressed their concern over the considerable costs at 
which crude oil and petroleum products are imported to bridge the gap 
between demand and availability of oil and petroleum products in the 
country. They impressed upon the representatives of the Ministry to find 
ways and means for best utilisation of the avaihlble oil/gas and avoid 
wasteful expenditure. 

Some members raised their concern over privatisation of certain 
activities in petroleum sector and desircd that a sound oil management 
policy should be formulated for checking imports of crude oil and 
petroleum products. The Committee asked the Ministry of Petroleum and 
Natural Gas to furnish separate notes on privatisation of petroleum sector 
and also on the issue of bonus and certain other matters. The Ministry 
promised to furnish the notes by 27 April. 1993 evening. 

The Committee then adjourned to meet again on 28 April. 1993 to 
consider and adopt the Draft Report. 



MINUTES 
STANDING COMMI'ITEE ON PETROLEUM " CHEMICALS 

(1993-94) Flfth_"" 
21.4.1993 

The Committee sat from 1500 hrs. to 1700 hrs. 
PRESENT 

Shri Sriballav Panigraht-Chairman 
MEMDER.. .. 

Lok Sabha 

2. Dr. Ravi Mallu 
3. Shri Sant Ram Singla 
4. Shri C.P. Mudalagiriyappa 
S. Shri V.S. Vijayaraghavan 
6. Shri M. Krillhnuwamy 
7. Shri Gopi Nath Ga;apathi 
8. Shri K. Ramllmurthee Tindivanam 
9. Dr. Laxminarain Pandey 

10. Shri Ka..;hiram Rana 
11. Shri Rameshwar Patidar 
12. Shri Hilri Killhore Singh 
1:\. Shri Uddhab Barman 
14. Dr. Asim Bola 
IS. Shri Muhimm Saikia 

Rajya Sahlla 

16. Shri Balbir Singh 
17. Chowdhry Hari Singh 
18. Shri Pasumpon Tha. Kiruttinan 
19. Shri G.Y. Kri..;hnan 
20. Shri Mohinder Singh Lather 
21. Shri Jagdi.~ Prasad Mathur 
22. Shri V. Narayanasamy 
2.'\. Shri Mentay Padmanabham 
24. Shri Vishvjit P. Singh 
25. Shri Dincshbhai Trivedi 

SECRETARIAT 

1. Shri R.K .. Cbattcrjcc-LHpu'Y 5«rrlflry 
2. Shri Ram' ~utar Ram-Undu S«ITIIU}' 
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The Committee considered and adopted the draft first report on 
Demands for Grants of the Ministry of Petroleum and Natural Gas for the 
year 1993-94 with certain modifications (Annexure) and authorised the 
Chairman to finalise the Report, 

The Committee authorised the Chairman to present the report on their 
behalf 10 the House on Thursday. the 29th April. 1993, 



ANNEXURE 

Amendments/modifications mode in the Drllft Report on Demands for 
Grllnts of the Ministry of Petroleum & Nllturlll Gas for the year /993-94. 

Page Para 

8 18 

12 26 

IS 37 

AmendmentsIModifications 

Last line "The Committee are of the view that the desired 
objective of the huge investment have not been achieved" 
may be deleted. 
At the end the following may be added: 
"resulting in higher production". 
For "thc Commillec rcgret to note that the Ministry even 
docs not visualise that the country ean ever become self 
rcliant in the matter of Pctroleum Products in a foreseable 
futurc. In Committec's view thc Government should makc a 
proper assc5.'imcnl", 
thc following may be substituted: 
"The Committee note that the Ministry does not visualise 
that the country can become self-reliant in the matter of 
Pctroleum Products in a forescablc futurc. In Committec's 
view the Guvernment shuuld make a proper as.'icssmcnt.·· 
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